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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A,158/94 date of decision @ 28<2:94
Betueen

Ramaswamy Veeraiah : Applicant

and

1., Unicn of India, rap, by it87}
General Manager, SC Rly..» Rail nilayam
Secunderabad |

2, Divisional Rly. Manager (BG)

SC Rly, Rail nilayam

Secuntderabad

3. Senior Divisional A/c OPficer!BG)

SC Rly., Railnilayam .

Secund erabad * Respondents

N. Ram Mehan Rso,
Advocatie

Counsel fPor the applicant

-b

Counsel for the respondents : K. Ramulu, ST for Ra@g}ays

CORAN :

HON, MR, JUSTICE V, NEELADRI RAQ, VICE CHAIRMAN
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(AS PER HON' BLE SHRI JUSTICE V NEELADRI RAO:EVICE CHAIRMAN)
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Heard Shri\NhRamayo%an Rao, 1earned:counsel for
the applicant and Shri K.Ramulu, - learned stapding counsel
¢ for the respondents. ) '

2, The applicant retired from service as Higﬁly
Skilled Grade-I Electricai Foreman on 31.5.1993, It is
stat ed for the applicant that he received all fhe retiral

penefits including the pension except the pay in regard to

—aa— -

‘ - - £ .3 mrawrdn~ fAr a
dtrection to the respondents tor- compute and calculate
the earned leave pendipg to his credit as on the date of

his retirement and to allow to encash the same.

3. But it is not stated that even though he submitted
an application for mmazk encashment, the same was rejected,

Hence, in the circumstances, it is just and proper to give
! 4

;

the following directiongtofthe respondents 2 and 3i-
J

lAs and when‘thé applicartion is made by the
'applicant for eacashment of the earned }eave.if any, to
his credit at the time of his retirement, the respondents
2 and 3 have to consider the same in accordance with law.
It is needless to say that if any amount is due to the
applicant towards encashment of leave, the same has to be
paid w1thinblfour weeks from the date of filing of the

REi
applicationwﬁby the applicant.

4. The OA is ordered accordingly at the admission
stage, No costs, - ' -
‘ }dL&J&5w7-~_a

(V.NEELADRI RAQG)
VICE CHAIRMAN

L .

DATED: 28th February, 1994,
Open court dictation.
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TYPED £V " . COMPARED BY
 CHECKED &Y APFROVED BY
1% TFE CEJ1" AL AL IITISTRhT VE TRIBUMAL
‘ IYLDERAZAD BELICIT AT UYDERABAD
TUE HON'BLE ME,JULITCE V.XEELADRT RAO
VICE-CHATRMAN
THe HOW'Z2LE K. /3.GOKTHI 1 MEMBER(A)
THE [HON'BLL M.T.CHATDRASELIAR REDDY
MEMEER{JUTL)
LD
THE HCOW'HLE MBR.R.RASCARAGZG ¢ MEMBER
: (ADMY)
Dated;;?%;;2:1994
CRTERY JULDG aT
E— .
MeA./RAE/C.A. No.,
_ in
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T.A.No. . (Wi B o¥O. )

Adm tted and ¢nt"r1m Dlr@CthHS
issued

Allowe .

E&spofed of with ojrectlons.,+gzx*“4°:”Lj{iQ

Disimisgg ed.

<

Dismiglsed as withdrawn.

Ligmifgsed fo; efault,

. ‘ o o F—— e o
Re je¢ted/Urdered. 7 Central Armizisicative Tribunal !
No brder as to costs. | - b e P
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